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PROTOCOL OF THE RECONVENED PLENIPOTENTIARY MEETING
ON THE ESTABLISHMENT OF THE INTERNATIONAL CENTRE
FOR GENETIC ENGINEERING AND BIOTECHNOLOGY







PROTOCOL

of the Reconvened Plenipotentiary Meeting on the Establishment of the
International Centre for Genetic Engineering and Biotechnology held at

Vienna on 3 to 4 April 1984.

The Seat of the Centre in the meaning of paragraph 2 of Article 1 of
the Statutes of the International Centre for Genetic Engineering and

Biotechnology shall be at Trieste, Italy, and New Delhi, India.

This Protocol shall be open for signature in Vienna from 4 to 12 April 1984
and thereafter at United Nations Headquarters in New York until the date

of entry into force of the Statutes in accordance with Article 21 thereof.

IN WITNESS WHEREOF the undersigned Plenipotentiaries have signed the

present Protocol on behalf of their respective Governments.

Done at Vienna this fourth day of April one thousand nine hundred and

eighty-four, in a single original.






I hereby certify that the foregoing
text is a true copy of the Protocol of
the Reconvened Plenipotentiary Meeting
on the Eatablishment of the International
Centre for Genetic Engineering and
Biotechnology, concluded at Vienna on
& April 1984, the original of which is
deposited with the Secretary-Ceneral
of the United Nations, as the said
Protocol was opened for signature,

For the Secretary-General:
The Director, General Legal Division
in charge of the Office of
Legal Affairs

Je certifie que le texte qui
précéde est une copie conforme du Protocole
de la reprise de la Réunion de
plénipotentiaires relative 3 la création
du Centre international pour le génie
génétique et la biotechnologie, conclu
3 Vienne le 4 avril 1984, dont 1l'original
se trouve déposé auprés du Secrétaire
général de 1'Organisation des Nations
Unies, tel que ledit Protocole a &té
ouvert 3 la signature.

Pour le Secrétaire général :
Le Directeur de la Division des
questions juridiques générales chargé
du Bureau des affaires juridiques

Alice E. Weil

United Nations, New York
23 May 1984

Organisation des Nations Unies, New York
Le 23 mai 1984
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C.N.96.1984.TREATIES-3 (Depositary Notification) -

PROTOCOL OF THE RECONVENED PLENIPOTENTIARY MEETING ON THE
ESTABLISHHENT ‘OF THE INTERNATIONAL CENTRE FOR GENETIC ENGINEERING
AND BIOTECHNOLOGY
DONE AT VIENNA ON 4 APRIL 1984

OPENING FOR SIGNATURE OF THE PROTOCOL

CERTIFIED TRUE COPIES

STATUS AS AT 10 MAY 1984

The Secretary-General of the United Nations, acting in his
capacity as depositary, and referring to depositary notification
C.N.337.1983.TREATIES-1 of 26 January 1984, communicates tha
following:

I

It is recalled that the Statutes of the International Centre
for Genetic Engineering and Biotechnology were adopted at the
Ministerial-Level Plenipotentiary Meeting on the Establishment “of
the International Centre for Genetic Engineering and Biotechnology
held at Madrid, Spain, from 7 to 13 September 1983, under the
auspices of the United Nations Industrial Development :
Organization; that the Plenipotentiaries participating at the
Meeting having been unable to agree on the location of the seat of
the Centre, paragraph 2 of article 1 of the Statutes concerning
that question has remained incomplete; that the Statutes, however,
were opened for signature at Madrid on 12 and 13 September 1983,
with the understanding that paragraph 2 of article 1 would be
completed at a reconvened meeting; and that the Statutes are since
13 September 1983 open for signature at the Headquarters of the
United Nations., New York, until their entry into force.

II

During the reconvened meeting held at Vienna, Austria, from 3
to 4 April 1984, the Plenipotentiaries decided that the seat of
the Centre will be located at Trieste, Italy, and New Delhi,
India. and consequently adopted in that respect a Protocol (in
English only), which completes paragraph 2 of article 1 of the
Statutes.

Attention: Treaty Services of Ministries of Foreign Affairs and of
international organizations concerned



UNITED NATIONS _NATIONS UNIES

o Enclosed is a certified true copy of the Protocol. with

. the corraspondinq translations annaxud hereto, as prnparnd
by the depositary, in Arablc Chinano, French, Ruasian and
Spanish. ~ The Protocol‘was open for signature to all =~
Contracting Parties to the § atutes at Vienna from 4 to
12 April 1984, and shall remain _open for lignaturo at_the
United Nations Headquarters, 'New York, until the’ antry into
force of the said Statutes.

i

IIT

In view. of the purpose o6f the Protocol, and of‘its,
provisions, * tha Secretary-Genéral in his capacxty as
depositary assumes that (i) the Partien having alteady -
signed the Statutes and not hav&ng signed as yet 'the
Protocol w;ll affix their signatures thereto as goon as
posszble. (ii) in the future, signature, ratification,
acceptance or accession of the Statutes will be effected
s;multan!ously with the signature of the Protocol, and
(iii) after the entry into force of the Statutes in
accordance with its article 21, ‘any ratif;cat;on, acceptanca
or accession will be underatood as a forﬁaixty in respect of
the Statutes as completed by ‘the Protocol.

IV

As at 10 May 1984 the Ptotocol had _been s;gneg on -
behalf of the following States‘

Argehtina

Bulgaria

Chile

Cuba

Greece

India

Italy

Peru

Venezuela

Yugoslavia

12 June 1984
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" CLN.96.1984. TREATIES-3 (Notification dépositaire)

PROTOCOLE DE LA REPRISE DE LA REUNION DE PLENIPOTENTIAIRES
RELATIVE A LA CREATION DU CENTRE INTERNATIONAL |
POUR LE GENIE GENETIQUE ET LA BIOTECHNOLOGIE
' : FAIT A VIENNE LE 4 AVRIL 1984 |

.. OUVERTURE A LA SIGNATURE DU PROTOCOLE

EXEMPLAIRES CERTIFIES CONFORMES

ETAT AU 10 MAI 1984

. Le Secretaire general de 1'Organisation des Natzons Unies,
agissant en sa qualxte de dépositaire et en référence a la
notification dépositaire C.N.337.1983.TREATIES-1 du =
26 janvier 1984, communique :

3

Il est rappele que les Statuts du Centra international pour
le genxe genatiqua et la biotechnologie ont été adoptés lors de la
Réunion plénipotentiaire au niveau mxnxstarznl ralatzva ala -
création du Centre international pour le génie geénetique et la
biotechnologie tenue a Madrid (Espagne), du 7 au
13 septembre 1983, sous les auspices de 1'0rganination deg Nations
Unies pour le daveloppement industriel; que les Plen:potantza;rss
partacxpanta a la Réunion n'ayant pu convenir du lieu ou serait
situé le siége du Centre, le paragraphe 2 de l'article ler des
Statuts{ qui devait régler cette question, est demeuré incomplet;
que les Statuts ont néanmoins été ouverts a la signature a Madrid
les 12 et 13 septambre 1983 étant entendu que le paragraphe 2 .de
l'article ler devrait étre complété lors d'une reprise de la
Réunion; et que les Statuts sont depuis le 13 septembre 1983
ouverts a la signature au Siege de 1'Organisation des Nations
Unies a New York, et ce jusqu'a la date de leur entrée en vigueur.

II

Lors de la reprise de la Réunion tenue a Vienne les 3 et
4 avril 1984, les Plénipotentiaires ont décidé que le Centre
aurait son siege a Trieste, Italie, et a New-Delhi, Inde, et ont
en conséquence adopté un Protocole (en langue anglaise) a cet
égard, lequel Protocole compléte le paragraphe 2 de l'article 1
des Statuts.

A 1l'attention des services des traités des ministeres des affaires
étrangeres et des organisations internationales intéressées
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On trouvera ci-joint un exemplaire certifié conforme du
Protocole, ainsi qu'en annexe les traductions ..’
correspondantes en arabe, chinois, espagnol, frangais et
russe, telles qu'etablies par le dépositaire. ‘Le Protocole
a eté ouvert a la signature de toutes 'les Parties
contractantes aux Statuts a Vienne du 4 .au 12 avril 1984, et

" le restera, au Siége de 1'Organisation des Nations Unies a

New York, jusqu'd la date de l'entrée en vigueur desdits
Statuts.

III

Vu 1'objet du Protocole et eu égard i ses dispositions,
le Secrétaire genéral en sa qualite dé d@épositaire présume
que i) ‘les Parties ayant déja signe les Statuts et n'ayant
pas encore signe le Protocole le feront a leur plus proche
convenance, ii) a l'avenir la signature, la /patification, et
1'acceptation des Statuts ou 1'adhésion a ‘ceux-ci sera
effectuée simultanément avec la signature di‘Protocole et
iii) aprés 1'entrée en vigueur des Statuts en vertu de leur
article 21, toute ratification, acceptation ou adhésion
s'entendra des Statuts tels que complétés par' le. Protocole.

IV

Au 10 mai 1984 le Protocole avait été signé au nom des
Etats suivants :

Argentine
Bulgarie
Chili

“Cuba
Grece
Inde
Italie
Pérou
Venezuela
Yougoslavie

Le 12 juin 1984

L



C.N.96.1984,TREATIES-3 (Annexe)

PROTOCOLE

de la reprise de la Réunion de plénipotentiaires relative & la création
du Centre international pour le génie génétique et la biotechnologie,
tenue 3 Vienne les 3 et 4 avril 1984,

Le si&ge du Centre au sens du paragraphe 2 de l'article premier des
Statuts du Centre international pour le génie génétique et la biotechnologie
sera situé 3 Trieste (Italie) et 3 New Delhi (Inde).

Le présent Protocole sera ouvert & la signature & Viemne du 4 au 12
avril 1984, puis au Sidge de 1'Organisation des Nations Unies &
New York jusqu'3 l'entrée en vigueur des Statuts conformément 2 1l'article

21 desdits Statuts.

EN FOI DE QUOI les Plénipotentiaires soussignés ont signé le pré&sent

Protocole au nom de leurs gouvernements respectifs. ~

Fait 3 Vienne, ce quatri®me jour d'avril mille neuf cent quatre-vingt-qu-

en un seul exemplaire.



C.N.96,1984,TREATIES-3 (Annex)

PROTOCOLO

de la reanudacidn de la Reunidn Plenipotenciaria relativa a la creacidn
del Centro Internacional de Ingenieria Genética y Biotecnologia,
€elebrada en Viena los dfas 3 y 4 de abril de 1984,

La sede del Centro, en el sentido del parrafo 2 del artfculo 1 del
Estatuto del Centro Internacional de Ingenierfa Cené&tica y Biotecnologfa,

estard ubicada en Trieste, Italia, y en Nueva Delhi, India.

El presente Protocolo estard abierto a la firma en Viena del 4 al 12
de abril de 1984 y, posteriormente, en la Sede de las Naciones Unidas
en Nueva York hasta la fecha de entrada en vigor del Estatuto de

conformidad con su artfculo 21,

EN TESTIMONIO DE LO CUAL los Plenipotenciarios suscritos han firmado

el presente Protocolo en representacidn de sus respectivos Gobiernos,

Hecho en Viena, el cuarto dia de abril de mil novecientos ochenta y

cuatro, en un solo original.



fc.N,96.1984, TREATIES-3 (Annex)

NPOTOKOIN

BO306HOBJIEHHOTO COBEMAHHA MOJHOMOYHBIX MPEACTABHTENER MO CO3NAHHK
MeXIOyHapOOHOTO LEHTDPA I'eHHOR MHKEHEeDHH M GHOTEXHOJIOTHH, MDPOXOMIMB-
mero B Benwe ¢ 3 no 4 anpena 1984 rona.

MecToM pacnonoxerus lleHTpa no cmeicay nyHkTa 2 craThH 1 Ycrasa
MexnyHapOOHOI'O LEHTpa I'eHHONW HHXEeHeDPHM M OGHOTEeXHOJNIOTHH ABJIAKTCHA
Tpuect, Uramma, u Jenun, HUHmua.

HacTosAumu# [IPOTOKOJI OTKDHIT IJIA MOAMHCAaHMA B BeHe ¢ 4 no 12 anpens
1984 ronma ¥ 3arem B lleHTpanNBbHHX yupexmeHHax Opranusauuu 06Bemu-
HenHnX Hauuit B Heo-HMopke nO naThl BCTYNNEHHA B CHJIY YcTaBa B COOT-
BETCTBHH C ero crartee# 21.

B YIOCTOBEPEHHUE UYEI'0 HUXeTOANMUCAaBWHECA TMOJIHOMOYHLE MNpencTaBHUTEIH
nonnucasv HacroAmu# [[POTOKON OT UMEHH CBOMX COOTBETCTBYKMMX npa-

BHTENbLCTB . .

COBEPIHIEHO B OonHOM 3K3eMIJIADE B ropone BeHa yeTBepToro IHA anpensd
MecsAla ThiCAYA OEeBATHBCOT BOCEMBIECHAT YeTBepToro roza.



>.N.96.1984, TREATIES-3 (Annex)
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Copie certifiée conforme XIV.7 a)
October 2004





